
Central Administrative Tribunal, Principal Bench

New Delhi., this the 12th day of February200.1

Hon'ble Mr«Kuldip Singh,Member (J)

Mahesl'i

S/o Sl'iri Babu L,al
R/o I louse No.. 161
San,;] ay Nagai -

N e a r- P a n d a v N a g a r-

Meei-ut Cantt. - Applicant

(By Advocate Shiri S_K-Gupta)

Versus

Respondents

1_ Union of India

t h r o u g h S e c r e t a r y
Mini Gtry of Defence,3outh B1ock
Mo;:VJ Delhi

2 .. Doputy Di rector General of
M i 1 i t a r y F a r rn (Q M G B r a n c h )
A r- ni ;v M e a d c; u a i-1 e r s

WoiSt Block-111

R . K. P u r a m ,, N e w D e 1 f i i -- 6 6

6 .. 0 r f i c e r- I n c h a r* g e
Mi 1itary Barm,

M ci Ki a n a R o a d , M e e r u t C a n 11 „

M e o r u t

(By Advocate: Shri .J.B-Mudgil)

Q„R„,D„.E.,.RlORALl

By„,HQ.nlbije„MrJ<Alldip„Singh,^MemberlJl

Applicant has filed this OA uridoa- Sectcc.

of the Administrative Tribunals Act whereby he

challenged the order dated I3..12t98 discharging

f roni service-

i  11 m

j. Pacts in brief are that appli'cant wai'.

sponsored by the employment exchange to wor-R as r-ai in

Hand on casual basis under the resrnor,dents „

al Leges that he had worked under respondents iJuring

tl-io period 1936 to 1998 and in the yea mo, .L9v7 and

1993.. he had worked for more than 240 days.. fipp.'canc



0

states that he is a senior casual labour as per the

s e n i o r i t y list ni a i n t a i n e d b y t h e r e s p o n d e n t s and

therefore., he is entitled for re-engagernen t in

p r e f e r e n c e t o .j li n i o r s a n d o u t s i d e r s „ l~l e h £i s a 1 s o

stated that since he has completed more than 240 days

of service in a year., he is entitled for conferment of

temp o r a r y s t a t u s a1so _

3„ Respondents are contesting the 0A„ They

have submitted that the services of the applicant were

disengaged because of reduction of work as many of the

animals who wiere kept on the farni^ were transferred to

other farm houses„ It is submitted that as no work is

a V a i 1 a b 1 e, a p p 1 i c a n t has not b e e n c o ri s i d e r e d f o r-

r e- e n gage m e tT t.

4„ After hearing rival contentions of learned

counsel f or the pai"t ies , I dispose of t his 0A wi t h a

drect ion to resondents t na L i 1 wor k is a*■/a 11 ab 1 e .,

they shall consider the applicant for re-engagament in

preference to juniors and outsiders. After

re-engagement of applicant, respondents shall verify

from their records whether the apiolicant has put in

service for requisite number of days which entitles

h:im for conferment of temp'orary s.tatus and if it is

found on verification that he has completed 240 days

of service in a year, they shall confer temporary

status upon him in accordance with Government of India
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0 _ A.. s t a n c! s d i s p o s e d o f w i t h t h o a b () v ■
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C Ku|,dip SiiVgh )
Member {" J)


